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om which wes asking specific
information.

if there are any vacancies anywhere,
we shall try to fit them in those vacan-
cien. We have already done something
and this effort will continue.

1258 hrs.
PAPERS LAID ON THE TABLE

NoriricATioNs UNDER CUSTOMS ACT ETC.

‘The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): I beg
to lay on the Table—

(1) A copy each of the following
Notifications under section 159 of the
Wustoms Act, 1962:—

(iy G. S. R. 728 published in Gaz-
ette of India dated the 20th
May, 1967.

(i) G. 8. R. 729 published in
Gazette of India dated the
20th May, 1967,

¢iii) GSR. T84 published In
Gazette of India dated the
20th May, 1907,

(iv) G.5.R. 778 published in Gazet-
te of India datea the 26th
May, 1967

‘IPiaced in Lidrory. See No. LT-485/87]

{3) A copy each of the ZLollowing
“Wotifications under section 158 of ‘the
3 (A} LB-T. woaT
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not catch any particular point Customs Act, 1982 and section 38 of

the Central Exciges and Salt Act,
1944:—

(i) The Customs and Central Ex-
eise Duties Export Drawback
(General) Twenty-ninth
Amendment Rules, 1967, pub-
lished in Notification No.
GS.R. 730 in Gazette of India
dated the 20th May, 1967,

(ii) The Customs and Central Ex-
cise Duties Export Drawback
{General) Thirtieth Amend-
ment Rules, 1867, published in
Notification No. G. 8. R 731
in Gazette of India dated the
30th May, 1967.

(iit) GB.R. 1732 published in
Gazette of India dated the
20th May, 1867, containing
corrigendum to G, S. R. 1557
dated the 8th October, 1968.

[Placed in Library See No. LT-48867]

(3) A copy of the Central Excise
(Eighth Amendment) Rules, 1967,
published in Notification No. G.S.R.
747 in Gazette of India dated the

and Salt Act, 1944, [Placed in Library.
See No. LT-486/67).

12.57 mrs.
BUSINESS ADVISORY COMMITTER

Advisory Committee presented to
the House on the 31st May, 1967."

Mr. Speaker: Motion moved:
“That this House agrees with

Advisory
‘the House on the 31st May, 1967.",
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ot vwidew oW (arTEe)
oW Ay, & g fRT w3 e
g fe wid wawr afafy & v fe2
o wfrdl wY ¥ we & e ¥ swfe
fimr o+ & gy Wt A wem
fo xw fe? F =it faw »q & faar
war ¥, war ay <t wwry fomr o,
MIGH G PAT LA TWHH
wTE Sr-aee gr,at Swel v o fafiwe
feqr s, woifs 3w gwar 7§
¥ Gl B! q wrwR g FA H
ol fewww ot § 4

oo W wan fox: g w @
Wt wifew st 5 gy wrdwr
ws & famr ay, /e go gfaal
N 9 ¥ ax ez wmar § fr wqw
arire 9T § I 7w S 9w 1 I
A ugfagy & wgar< @ w4 § qfcady
FE & AT ¥ | AFT g QF X
W fafe smfm st Swd m gw
I W A FE A wfww w77 1

wft T WK AW . TE F Geane
fafewar @ amdm ?

o w gwn Ty : gw viw W@
feit ¥ fafeat faaffar wT & 1 of-
oty o v F & fr ok Toe ww
a% WS § At ifgy a1, dfen ay
ot e W @ E t e ¥ W wrd-
ot @R ¢, v 3w ¥ www F yfy
@ W, N wh oo ¢
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dar s wor qifer T aregm gar o

qw Wt WS : ET A agey
o A ooh

stempur @ g fm &
gndad Qe R AN wevreEr

¥ fex wza o &% T *7 ol wfgh
1T ¥aw g ¥ giw fo & fao
TR wATqY W )

Mr. Bpeaker: [ know. The Bussivess

ot wy Forik (i7) :go woTEES
ww ot Ang ard §, fer 3 awg Ay
1A, s fedgs wqr 1 O WY
W Ry ? wA @
o2 Wi 1Y | TN W) ¥AT ¥ AT Www_;y
W WAT &7 |

e T yuw fag : & wyrrfiw
weex @ T W) WAy, wfew Wy

Advisory Committee has aleo recom-
mended not to sit on Saturdays. Many
members have slso requested.

The question Is:

“That this House agrees with
the Swcond Report of the Business
Advisory Committee presented to
the House on the Sist May, 190T." -

The motion was adoptelk
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Shrl 8. M. Banerjee (Kanpur): Be-
fore yoy g0 on to the next item......

Mr. Speaker: The next itcm is lunch,

8hri S. M. Banerjee: We have read
in the newspapers yesterday that the
Gajendragadkar Commission has pre-
sented its report.

Mr. Speaker: That is coming to-
Taorrow,

18 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Fourieen of the Clock.

{Mr. Drrury-SpEARER in the Chair]

RAILWAY BUDGET GENERAL DIS-
CUSSION—Contd.

truction of new railway lines during

the Fourth Five Year Plan and I

consider the State of Orissa is com-
ignored.

;

The proposed roilway luve belween
Rourkela ang Talcher is not going to
up a3 I am infermed. After

i
a
;
|
5
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to construct a rail line between phul-
bani and Berhampur but the Minister
has informed me that the Railway
Board has no proposal for such cons-
truction. It is distressing that the
Railway Board has jgnored the claim
for development of undeveloped areas.
The Indian Railways have failed to
lay any railway line in the Phulbani
District. The people of the area have
to go hundreds of miles to reach the
rai' line, The area in question is
predominated by Adibasis and Harijans
and it is unbecoming in a democratic
country to go on neglecting develop-
ment in such areas and all will agree
with me that it is neither the policy

beg to submit Sir, that the construc-
tion of the above railway lines ie,
Rourkela-Tailcher and Cuttack-
line, Khurdha Road-Bolangir, Amba-
guda Lanjigarh lines may be taken
up for construction as early as possible.

ln'allthe Branch Mlﬂydolhu

most of the waiting rooms it hag been
seen that railway staff is in occupation.

In most of the stations, the arrange-
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